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' NOTIFICTION | |

. - INOME TAX |

Se 04 Nes In pursuance of sub-gclause(ii) ef clause (a)

of sub-sectien (1) of section 138 ¢f the Inogme-tax Act, 196}

(43 ¢f 1961}, the Central Geverment hereby specifies the Karnataka

State Vigilance Commissien, Bangalexre, or any efflicer specially

autherised by the Commissien in this kehalf fer the purpeses ef the
. “sald sub-clause, '
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) (Po bpxéna)
Deputy Secretary tej t l?e Gevernment of India

G lo  Fuole.225/96/83-1Ta, 1 o
To :

The Manager,
Gevermment of India Press,
New Delhi.

Cepy ferworded te:- _ ‘ )
1. Deputy Secretary, Department ef Perssnnel & Administrative
_ Referms, (Service Rules), Karngtaka Ceverrment Secretariat,
; GCoverrment of Karnataka,Bangalere, It is with reference te
his letter Ne, PAR,52/KLU,83 dated 20.7.1983,
24 All Commissieners ef Inceme-tax,
3. All Directers eof Inspectien, including D.0.M.s5.
4, Directer, IR3(DT), Staff College, Nagpur. '
Sy The cemptreller and Auditer General ef -Indla (25 cepies).
6w Shri G, S Garewal, Jt. Secy,Ministzy of Heme Affgirs,
7.  Shri M.VN. Ro, Addl,Secretary(Admn,)& GCA, Ministry ef
- Finance, Department ef Reverue, -
2, Shri B.Ki.l(.&!atto, Secretary, Kudal Commissien of Enquiry,
Gandhd Peace Foundatien & Other Organisstiens, Vighyan Bhavan,
- 9. Jeint Secretary, Ministxy of Law, New Delhi,
0. All Officers/sectiens e¢f Beard's Of flce,
11s Bulletin Sectien (5 cepies), '
12, Guard File,

ﬁ?/ (erree— - (P, Saxena)
3,&((% Deputy Secretary te €t he Gevernment o f India




